
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 85 0F 2024

lN THE  IVIATTER OF:-

Kedar Dattatray Gurav

V/s.

M/s lchalkaranji Agro Foods & Ors ....  Respondents

•...  Applicant

4.PDITIONAL REPLY AFFIDAVIT ON BEHALF OF RESPONDENT No. 4

I,  Nikhil  N.  Gharat,  age about 39 years,  Occupation-service,  the  Regional

Officer of the Maharashtra Pollution Control Board at Kolhapur having my office at

Maharashtra  Pollution  Control  Board,  Udyog  Bhavan  Building,  Near Collectorate

Office, Kolhapur -416 002, do hereby state on solemnly affirmation as under:-

I,   am   presently   working   as   the   Regional   Officer,   Kolhapur   with   the

Maharashtra  Pollution  Control  Board,  I  have  gone  through  the  Hon'ble  National

Green Tribunal (WZ)  Pune order dated 29.04.2025.  I am submitting a reply to the

affidavit on behalf of Respondent No. 4 regarding a specific reply dated 17.05.2023

submitted  by  respondent  No.1   was  considered   by  way  of  filing  an  additional

affidavit.

1.   I say and submit that,  the Board issued  Proposed Direction on  12.05.2023

on which industry has submitted the reply V`ide letter dated  17.05.2023. The

copy of the Proposed Direction & reply submitted by the industry is enclosed

and marked as Annexure-I & 11 respectively.

2.   I   say   and   submit  that   after   a   reply   submitted   by  the   industry   dated

17.05.2023, MPC Board had received the letter from Medical Health Officer,

Ichalkaranji  Municipal  Corporation  dated  28.08.2023  with  site  inspection

of  Sanitary  Inspector  in  which  they  have  stated  the  discharge  of
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effluent  outside  the  factory  premises  into  nalla  through  pipeline  by  the

Respondent  industry.  The  copy  of  the  letter  &  site  inspection  report  is

marked & enclosed as Annexure-Ill & lv respectively.

3.    I   say   and   submit   that,   based   on   Medical   Health   Officer,   lchalkaranji

Municipal Corporation  letter & report of Sanitary Inspector MPC Board has

issued   Proposed   Direction   on   31.08.2023.   The  copy  of  the   Proposed

Direction is marked and enclosed and marked as Annexure-V.

4.   I  say  and  submit  that,  even  after  the  Proposed  Direction  issued  dated

12.05.2023 &  reply submitted  by the industry  17.05.2023 the  Respondent

industry  continued   non-compliances  as  per  the  Medical   Health  Officer,

lchalkaranji  Municipal Corporation letter dated 28.08.2023. Also, as per the

report   of   MPC   Board   Officials   dated   29.02.2024   observed   that,   the

Respondent    industry    complied    the    directions,    so    duration    of    non-

compliance  is considered  from  11.04.2023 to 29.02.2024  (total  days  324)

for EDC calculation. The copy of the visit report dated 29.02.2024 is marked

as Annexure -Vl.

Solemnly affirmed on this  15th day of July 2025 at Kolhapur.

For and on behalf of Respondent No.4

6Egri±i±-
(Nikhil  N.  Gharat)

Regional Officer
Maharashtra Pollution Control Board,  Kolhapur
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MAIARASHTRA POLLUTION CONTROL  BOARD
REGIONAL OFFICE, KOLHAPuR.

Tel.  No.  (0231)   2652952,           `
2660448

Fax No. (0231)  2652952
E-mall:
rokolhaqur@mpcl}.gov.in e

®Your Service is Our Duty.

udyog Bhaven,
Near Co]ceor Off`ce,
KoihapuT - 41 6 003.
Web8ite:http://mpcb.mah.nic.jn

NO. MpcB/Ro/Kop/pD/ j2=t]Lr/ z.ciFc7tis

To'
NIVs. Ichalkaranj[ Agro Foods.
(Slaughter H-)
R£-rN££t£,SH¥t®|°#5ra%ahnot#:gfr;.ichaikaraq
Tal. Hatkanangl®, DIst. Kolhapur.

ridid ,sLlrfe

Sub:     Proposed Directions under section 33 A of water (Prevention &
Control  of  Pollution)  Act]   1974,  31  A  Of AIr  (Prevention  &  Control  Of
Pollution)  Act,1981   &`Hazardou8  Waste  (M,  H  &  T)  Rules,  2008  a8
amended. .t

Ref:    1. Complaint received from Shri. Santosh Hattikar regardino discharge
Of effluent.

2. Slaughter House Rules 2011.
3. visit of Board officials on  11.04,2023'.
4. Onllne Propo8al §ubmided by SRO Kolhapur

WHEREAS. you are operating your iinit jn `Pollution Prevention Area' declared under
Wa(er (Prevention &  Control of Pollution) Act,  1974 & Air (Prevention & Control of Pollution)
Act,1981  & Hazardous Waste (Management & TM) Rules, 2008 as amended 2016.

AND  WHEREAS,  ft  is  obligatory  on  your  part  to  provide  adequate  water  and  air
pollution control deviee8 and adequate health and safety & accidental precautionary measures

::€::#,:i:{it*°#::d°;CL°scraj8d?daftn°upnr::#ieanpy::sTo:fspo°f"#i:rr:::heents(up#re#::)aArAct¥
1986.

AND WHEREAS,  Board  Officials visited your unit on  11.04.2023 for investigation  Of
the complaint and observed following non compliances..

1.    During visit 0 & M was found very poor,
2.   You  have provided 4 to 5 numbers of bypass amangem§nts for discharging effluent

into nearby odha.
3.     During the visit the eymptoms Of the diecliarge of the effluent were observed at the

backeide Of the Skin cleaning, and washing activity unit.
4.    You  have  not  provided  ETP  to  the  effluent  generated  from  the  Skin  cleaning,  and

washing activity unit and also not sending the same to the Sister concerned urn M/s.
Gayama Enterprises.

5.   You were not disposing o! the waste material as per the consent condition imposed to
your unit.
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Bcard£NmDckvyn:EnR:Akaryife:n®q##::n,g:L°:=|fdofthy:tury::?:iero£#n;fg#+F;:m°::L=
Pollution problems in the Surrounding arcs and kncwhngly & wilfully causing grave injury to the
envlronment thereby violating various E nvlronment onactment8.

NOW THEREFORE,  ln exercise Of the po`Arers conferred on the under8lgned  by the
Board under secaon 33A Of the by the Water (Prevention & Control Of Pollution) Act, 1974 and
section  31A Of Air (Prevention  &  Control Of Pollution)  Act,  1981  It is  propceecl  to  i89ue the
following  directions   (for  avoidance   of  doubt,   the  dlreetions  .include  closure,praeecution,
prohibition or regiifation of your activities).

I)            Why further legal action shall not be inltiated against your unit?

You are directed to file your reply to these directions if any, within seven days frol.n the
receipt Of this nctico, failing which ' Board shall consider issuance Of appropriate legal directions
as may be deemed fit in your case, which may please be noted.

Copy submlted for Information.
1)   Member Secretory, M.P.C. 8, Mumbai.
2)   Joint Director (\^/ater Pollution Control) Mumbai.

BOARD

•.    Regional officer,
M.P.C. Board,  Ko|hapur

Copy to,
Suhpffe!°isn%[jr°:£%|oMsepivceEh:`rddi'k°,I::g::theaboveindustryand8umtheoolmpllance

Report along w.ith clear c`it remarks accordingly.

226



Atlrtyh3rc-H

® t¥ffi-FS¢ifeifeatthRE8ife§.A.gr®Fae5g

I Slaughter House a Office
R`S`  So.  613.  Site No   il5`  Shantinagar.
Near Sar{h! Hotel. Thoral Chowk` !onalkaranj;
418115   Fee -(0230}
E-mall    tcnaikarar`iiagrofood@yahoo com

=--*€RIQ.=P`F|Q€29/O|

I:r€ic.        .    \7151TL}

TO,

The Regional Officer
MPCB KOIHAPuR

I Office
8,'12. Opp. Vikrarmagar Police Chowki.
Shahapur Road,  lchalkarajiji -416115
Phor`e    9822431990

Ref. Proposed direction No. MPCB/RO/KOP/PD/2805120003 Dated 12/05/2023
Subject: -Reply co yoiir above rrferred Proposed direction.

Bea r Sir.
As a reference to trie above subject hereby we are submitting our points-w{se justification as follows:

Sr.NO Points raised                                                       i J u st] fication                                                                               i

01. )        a & M was found very poor, We regubrly operate pollutlon control systems   i
and maintairi good housekeeping. We segregaite all

)
the slaughterhouse waste properly and dispose            i

i1

scientificallv. But some political vegetarian people
op posed slaughterhouses and freq uently subrrtlt
complaints and tried to blackmail us. We can submit  ,
evidence. Please guide us and proitiised that we will
maintain 0 & M. roperly and

We have provided 4 to 5 numbers of bypass
arrangements for discharging effluent into
nearby odha.

Sir, we have not any bypass arrangements and

tnreevaetTeddj#:gnet:suar:offio:e::gta°n:::o°ndt::tbfeecra(#:zee:ur|
Arldthisiswhatwe used inourown Ken farm.You     (
observe4to 5 holesilithe boundarywallsand you     {
assumed that this was the bypass arrangements.  But I
these 4 to 5 holes drain the rainwater.                             t
Earlier here it rained heavily and at that time

rainwater comes to oiir workshop, and office and
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I Slaughter House a Office
R.S   So  613, Site No   115. Shan!ir!agar`
Near Sathi liotel, Thorat Ch¢wk,  lctialkara{{!;
416115   Fax -($230}
E-rriajl ; ichalkareniiaigricifoed@yano® co fr,

T±`€€ No     tpe`F|qLo¢2|o|

*ate       -\?)5-)q}

Office
8/12. Opp. Vikramriagar Police Chowki
Shahapur Read, lchalkaranji -4i6 115
Phone  ' 9822431990

We have nat provided ETP to the effluent
generaeed from the Skin cleaning and
washing activity uiiit and also have not sent
the same to the sister concerned unit M/s,
Gayama Enterprises.

M/s. Gayama Enterprises. Activities we closed
already because all the materlal was sent to our
sister concerned unit M/s Maharashtra FOOD
PROCESSING UNIT, PHALTAN for they have a
rendering plan so 8» the material was sent only for
skin collection, cleaning, and applying the sult for
maintaining the life and sent to the vendors. Very
negligible wastewater generated approx. . 500 litters.
And this treat in our exist! full fled e ETP.

We rtjn the slaughterhouse as per the consent      I
coed.rtions. All the buffalo parts are valuable. There is!
nothing waste material in it and All the parts are          I
recv[labie for example blood. dung, skin. horns,
tallow, etc. and these are all property segregated and :
sold to the recycler. arid we get good value of the
Same,

We already maintain slaughterholl;: rules 20n.We have failed to comply with the Slaughter
House Rules 2011. And maintain good housekeeping. Our ur`it location

is near odha if you observed this odha comes from
Industrial tettile units and so many textile effluents
come in this odha and goes to Common ETP for
{reatfTient. If our wastewater drain in Nala helps to
reduce the pollutton toad in odha water. also, rtear
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I Slaughter House a Crmce
a,S.  So  613,  Sife No.115,  Sl`ar`tinegar>
Near Sarthi hotel ThQcat Chawh.  Icha!karar\;t
4i6115   Far -{023Q}
E-majJ : i'chalkaranjjagrQflc}ocl@yahoo com

Ref No  'rfif )2rf"J}i®!

Date       :`7is)13

I Office
&il2, Opp` Vikramnagar Police Chowki,
Shahapur Road.  Ichalkaranii -416115.
Phone . 9922431990

We hope you will be satisf]ed with the above clarification and we promise that we will abide by all laws stipulate
by you, I(indly request you do not take any legal action against us. We will follow your rules & regulations.

Thanking yoii, Yours fathfully
For M/s lcHAu(ARANII AGRO FOODS.

(Slaughter House)

Authorized signatory
i-`th.i,     '}#,->,,    ,`J  i-,    i    ,-.,-T=.,    ,=   ,~f,,

Ccto
1.  M.S. MPCB MUMBAl
2. J.D.(WPC)  MUMBAl
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MAHARASHTRA POLLUTloN CONTFtoL  BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel  No.  (0231)  2652952,
2660448

Fax No. (0231)  2652952
E-mail:
rotolhapur@mpeb.goo.in

___

E=
uyour Service is Our Duty"

Udyog Bhavan,
Near Collector Office,
l<olhapur -418 003.
Webeife:http://mpcb.mah.nic.in

No  MPCBfl30/KOP/PD/ ago £€ I aroor

To'
M/e. Ichalkeranjl Aoro Foods.
(Slaug htor House)
fls.No.C13 Site No.115 ShantlNagar,
Near 8liand Hotel TIIorat Chowlq AIp. IchalharaJI
Tal. Hatkanangl®, DISt Kolhapur.

Da,ke  eil oBfe

Sub:     Propeeed Directions iinder 8ec{ion 33 A of water (Prevention &
Control  Of  Pollution)  Act,  1974,  31  A  Of Air  (Prevention  &  Control  Of
Pollution) Act,  1981  &  Hazardous Waste  (M.  H  &  T)  Ruie8,  2008 as
amended.

Ref:    1. Complaint received from Shri. Santo§h Hattifar regarding discharge
Of effbent.

2`  Slaughter House Rules 2011.
3.  Visit Of Board offic`al8 on  11.04.2023.
4. Online Proposal submjttod by SRO Kolhapur
5.  Proposed diredion issued by this office dtd.12/05/2023
6. VerifFcation report received to SRO Kolhapur office from

M/8. Ichalkaranji M unicipal Corporation offioere dtd.28ro8ra023 as woll
as ccrmplaint  vide email through Shri. Santosh Hattlkar regarding
discharge Of  effluent„

WHEREAS,  you are operating your unit jn .Pollution Preverrijon Area' docfared under

\^fator (Prevention  &  Control Of Pollution) Act,1974  & AIr (Prevention  &  Control of Pollution)

Act,1981  & Hazardous Vvaste (Management & TM) Rules, 2008 ae amended 2016.

AND  WHEREAS,  it  ls  obligatory  on  your  part  to  provide  adequate  water  and  air

pollution control deviee§ and adequate health and safety & accidental precautionary measures
and to operate it round o'clock §o as to prevent any Sort Of pollution in the Surrounding area

and to achieve the standards laid down under the provisions of Environment (Protection) Act,

1986.

AND WHEREAS,  M/s.  Ichalkaranji Munieipal Corporation officers visited your unit on

24.08.2023  for  investigation  of  the  complaint  and  observed   non   compliances„   as  per

verification  carried  by  M/s.Ichalkaranji  Municipal  Corporation  officers  it  is  observed  that

jndustry partly discharging generated effluent form M/8.Icliall{aranji Agro Foods & sister unit

`.ff-
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2.

i.e  M/8.  Gyama  industry  into  odha  through  pipeline  provided  backside of premises.

However, you tiave faded to comply the Slaugliter House Rules 2011  amended thereof.

AND  WHEREAS.  after examining  the  record  of your case,  repods  Of officers of the

Board  &  making  neeeseary  enquiries,  I  am  satisfied  that  you  are  causing  Environmental

Pollution problems in the surrounding area and kno\^/ingly & wilfully causing grave injury to the

environment thereby vielatlng various Environment enactweds.

NOW THEREFORE,  in exercise Of the powers confoned on the undersisned by the

Board under section 33A Of the by the Water (Prevention & Contol of Pollution) Act. 1974 and

section  31A Of Air (Prevention  &  Control  Of Pollution) Act,  1981  it ie proposed to  issue the

following  directions  (for  avoidance  Of  doubt,  the  directions  include  closure,  prosooutton,

prohibition or regulation of yoiir activities).

11)           Why further legal action shall not be initiated aigain3t your unit?

You are directed to file your reply to these directions if any, wthin seven days from the

receipt Of this notice, failing which Board Shall corrsider isBuance of appropriate legal dfrocttons

as may be deemed fit in your case, which may please be noted.

FOR AND ON BEHALF OF "E BOARD

``.S±--..-
(J. S. salunkhe)
Regional Cmcer,

M.P.C. Board, Kolliapur
Copy submitted for infomation.

1 ).Member Seoretory, M.P.C. a, Mumbai.
2). Joint Director (Alr Pollution Control) Mumbai.

Copy to:
Sub-Regional Oricer, M.P.C.Board,  Kolhapur

- He is directed to serve the direedons to the above industry and submit the compliance
Report along with clear cut remarks accordingly.

\F-
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MflE=±E±£E=±±a£±±::=:=::±±9ffi%E._BO_A_BD_   Am~xurfe~ a

TeL No. (0231) 26S2952. 2660448
Fax No. (0231) 2652952.
Email:sroholhapnr@mpeb.gov.in

I `)   Name of Industry         :-

and address

2)   Date of visit                  :-

Visited 8}'

Udyog Bhavan.
Near Collector
Office, Kothapq r`
416 003.

+S\otlwzLh

haRE-

Date:

VISIT REPORT

::g::-J±E-!`±-:ff-;-jf¥
±±[::=±h-=#¥=ed£=_=,I
.._..eake.el.:Ze_ca~:....~........_..........._......._........~._..~
_...cLarfubisofd_...ti.`:fat.I.~._,Clr±}£..a._ro_e.£fr}..._._....
__---------.---.------.----.--I-.--------.------------.-------,---"---.-----.-----

3 )   1nd ustry Represe ntative : +  ---- ~--~ ---------.------------ ~ ------- ~ ---------------------- ~ ----------------- ~ -------
---._---------.----------.---.------.--..--------------..----------.--------.--.----~.-

i)  consent status          : -..... _a\_\.t.?.L..tz?..2=.L.C...\.r#~6_I._4|..._ .... _ ....... ~ ...........
5)   Observarinns                                                       `.

:::a-#i=~£;#_:L=-£Tfflfa=Afaife-g==:r=¥#+::::I::
..._.ul.ca:ir.ed.~...ta....daLha_+_e.._~.all.~.~`E......+......................~....+..._~.T%-:ff#RE
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-----------JSctck--.+|`±---------------.----------~-----.---------.--.-------------------.--.-------------
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-:::--I:::::i£%st£

lndustr}  Representative

..~alanid..lil_.+.a.~~1*f2£.~~~:s=.._......~.
eec..±i4edfds._seiL_..kIA..toen.+.6_ha.xA6z.atb

Officer MPG Board, Kolhapur
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